Title: Requested the Government to relieve the state of Chhattisgarh for contributing three hundred crores rupees to the fund for
Korba-Beena-Katni power line project.
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MR. CHAIRMAN: As has been decided, the reply by the hon. Home Minister is to start at 1 o'clock, that is, now. |
am, therefore, not able to call the other hon. Members who are waiting to be called for their issues to be raised
during "Zero Hour".

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Madam, | was not in the House. | was given to understand by my
Deputy Leader that yesterday in the Leader's Meeting, it was decided that the hon. Home Minister would intervene
at 1.30 p.m. today. So, obviously, we have advised our Members to be punctual at 1.30 p.m. Later on, | came to
know that again that it was put before the House to prepone the timing.

| think, if this is the way the Ministry of Parliamentary Affairs and the Treasury Benches want to cooperate in regard
to business, it is difficult for the Opposition to respond every time.

| know, the House is supreme and that the House's views should be taken. If it was decided yesterday that the
House's views should be taken, there was no question of calling the Leaders to the Speaker's Chamber to discuss
and decide that we would do it in this manner. It should not be to accommodate somebody's convenience but it
should also be to accommodate the convenience of the entire Opposition. We were told that the hon. Minister of
Home Affairs would come and intervene at 1.30 p.m. but now it is being taken up at one o'clock. How can it be
done? ...(Interruptions)

MR. CHAIRMAN : This was announced by the hon. Speaker.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Then, | would say, with all regards to the hon. Speaker, that let him not call the
meetings in his Chamber. ...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): Shri Priya Ranjan Dasmunsi is correct when he says
that yesterday it had been decided in a meeting in the hon. Speaker's Chamber with the party leaders that there
would be a lunch break at one o'clock for only half-an-hour; and, at 1.30 p.m., | would be expected to participate in
the debate, whereafter Shri Dasmunsi would reply. But it was only ten to fifteen minutes ago that | got a message
that | must come to the House because it was again reviewed and the hon. Speaker has said that this item would
be taken up at one o'clock. It is therefore that | have come. | have no objection if this is to be taken up at 1.30 p.m.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Madam, the List of Business also says that this would be taken up
after 'Matters under rule 377'.

SHRI L.K. ADVANI: Many times, it happens that the House, on the basis of the Business at hand, decides that it
would forgo the lunch break.

13.08 hours (Mr. Speaker in the Chair)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, we have issued whips saying that the hon. Minister of Home
Affairs would participate in the debate at 1.30 p.m. and all our hon. Members should be present because a division
might take place. In the meantime, if the decision is changed to take up this item half-an-hour earlier, | am helpless.
...(Interruptions)

MR. SPEAKER: We have taken the sense of the House also. The other remaining 'Zero Hour' matters could be
continued tomorrow.

...(Interruptions)

SHRI PRIYARANJAN DASMUNSI : Mr. Speaker, Sir, | have all respects for you and cannot question your decision



to take this up at one o'clock. But | would like to say that in your Chamber you took a decision taking the consent of
all the Leaders that we will continue discussion on this Motion at 1.30 p.m., followed by the reply and voting.
Accordingly, we have issued the whip also. | saw in the Order Paper that after 'Zero Hour', 'Matters under rule 377
would be taken up. But now you have taken the consent of the House and changed that decision. My appeal to you
is that you should not discuss anything in the Chamber but always come to the House and take the consent.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Confusion will be there if the Motion is moved by the principal Opposition party
and you try to get it taken up earlier and we are kept in the dark. You have come into the House and suddenly this
has been done. Is it proper?

Mr. Speaker, Sir, | cannot question your ruling. But this is not the way they should expect co-operation from the
Opposition all the time. We have given specific whips to all our hon. Members, including the Leader, that the hon.
Minister of Home Affairs would speak at 1.30 p.m. and that all of them should assemble here at 1.30 p.m. If it is
somebody's special convenience to take it up half-an-hour earlier, that does not mean that the decision could be
changed.

MR. SPEAKER: All right, we will continue the reply at 1.30 p.m. Please do not make it an issue.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : The hon. Minister is prepared to intervene at 1.30 p.m. He is not in a hurry. You
can dispose of the 'Zero Hour' now. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, can we take up the issue of freedom fighters
also?

MR. SPEAKER: Anyway, we are already fighting in the House. We can take up that also!



